THE
PARLIAMENTARY DEBATES
OFFICIAL REPORT

IN THE SEVENTY-SIXTH SESSION OF THE RAJYA SABHA
Commencing on the 24th May, 1 971/ﬂze 3rd Jya:stha 1893 (Saka)

RAJYA SABHA

the 24th May. 197V/the 3rd
Jyaistha, 1893 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the CHAIR.
MEMBERS SWORN
1. Shri Biju Patnaik (Orissa).

2. Shri Vithal Narhar Gadgil (Maha-
rashtra). :

Moviday,

REFERENCE TO HINDI VERSION OF
DESIGNATIONS OF MINISTERS IN
THE LIST OF QUESTIONS

MR, CHAIRMAN : Now, Questions.

SHRI T. V. ANANDAN (Tamil Nadu) :
Sir, on a point of order.

THE LEADER OF THE OPPOSITION
(SHRI M. S. GURUPADASWAMY) :
Sir, | have a submission to make.

SHRI THILLAT VILLALAN (Tamil
Nadu) : Sir, on a point of order.

(Some other hon. Members also stood up)

SHRI M. S. GURUPADASWAMY
Sir, T would like to. ..

SHRI THILLAI VILLALAN : Sir, I am
cn a point of order.

MR. CHAIRMAN : What is it you want I

to raise, Mr. Gurupadaswamy ?
SHRI M. S. GURUPADASWAMY
) think the same thing. If he is on a point
of order 1 am also on a point of order.
SHRI THILLAT VILLALAN : Sir, I
want to raise a point about this new thing in
the list of Questions.

(Interruptions)

SHRT BHUPESH GUPTA (West Ben- !

gal) : Hindi equivalents have been used

in this manner. Hc wants to raise that

matter.

SHRI LOKANATH MISRA (Orissa) :
Sir, as a matter of rule the Leader of the
opposition should have preference.

MR. CHAIRMAN: Al
Gurupadaswamy.

SHRI M. S. GURUPADASWAMY
Sir, 1 want to make a submission. Today
in the List of Questions Hingi versions of
names have been given and on this we have
got a very vital difference with the Govern-
ment and its policy. Sir, it is unfortunate
that the Government has been advised—
by whom I do not know-—to change the Eng-
lish version into Hindi version. Not only it
creates a lot of difficulties for the Mem-
bers; more than that it has created a situa-
tion in the country itself, and from the part
[ come people are very much exercised. It
may look very insignificant for a few Mem-
bers and they may say it is just a translation
of English to Hindi but it is not so. It
should not be looked at from this pcint of
view. It betrays the very attitude of the
Government, the policy of the Government
in regard to Hindi or English. Such of us
who come from South India find it extre-
mely difficult to function. I have been in
Parliament for umpteen years, from
the very beginning of Parliament, either in
this House or in that House, and 1 find it
extremely difficult to follow these transla-
tions.

| SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : Try to follow.

SHRI M. S. GURUPADASWAMY
Please do not belittle the issue. I would
‘beg of you to look at it seriousty. I want to
raise this issue in all seriousness. What is
the earthly idea to have at this time a trans-
lation like this? If the Government wants. . .

MR. CHAIRMAN: I want to inform th
| House. ..

right; Mr.
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SHRI BHUPESH GUPTA : You should
have informed us by notification,

SHRI M. R. VENKATARAMAN
(Tamil Nadu) : I would like to say some-
thing on this.

SHRI M. S. GURUPADASWAMY
Let me finish; let me have my full say.

If the intention of the Government is to
spread Hindi more and more, this is not the
way of doing it. Firstly it was expected of
the Government that they would consult the
opposition leaders in both the Houses, and
secondly they should have consulted the
political parties. It was not done. They
should have taken time. They should have
consulted the State Governments. It was not
done. Therefore, in this matter we are pla-
ced in a very very difficult and awkward
situation and we cannot accept this, and we
have to oppose this move of the Govern-
ment and | plead with the Government
that they should revert to the original sys-
tem or in the alternative, if they want to have
a change, I suggest we should be allowed to
use both the terms in English and Hindi.
There should not be any restriction and
both English and Hindi have got to be
accepied.

MR. CHAIRMAN : May 1 inform the

House that the Government have appeal- |

ed. .. , “
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SHRT BHUPESH GUPTA : We all know
what is going to happen. We have also come
to know this from you. We would like to
have an explanation from you, Sir. We are
not concerned at the moment with the direc-
tion of the Government. Your office has

circulated this thing. You as Chairman is :

responsible for it.  'We know you have done

‘it on the instructions of the Government.
We have no objection to a translation of the
question paper being given, but what is this
hybrid thing?

SHRI LOKANATH MISRA : Let the
Government ignore the opposition. We are
not sorry for it. But you ignore the oppo-
sition. That is the point.

gVSHRI THILLAI VILLALAN : Sir, the
embers are given two circulars. One is the
list of members of the Council of Ministers
as on 2nd May, 1971. The next is notifica-
tion dated 3rd May, 1971, containing the
Government of India allocation of business.
Further, in the bulletin, part 1I, dated the
{5th, it is said that while giving notices of
questions, etc.,, whether in English or in
Hindi, Members are requested to use the
designation of Ministers and nomenclatures

[RAIJIYA SABHA]

of designations
of Ministers

[ of Ministers and Departments as given in
the obove-mentioned document. From  this
we are compelled to use only the Hindi
designations in the House (That is the re-
quest. Though it is put as request, it is a
compulsion brought on us, the Members of
Parliament. We cannot call the Prime Minis-
ter as Prime Minister but we must call as
Pradhan Mantri, but. .. ‘

4

1

MR. CHAfRMAN : May | plead before
the House that this is the Question Hour
and let us proceed with it? ‘

SHRI LOKANATH MISRA :
not unless this is settled.

SHRI BHUPESH GUPTA : We are enti-
tled to express our opinion.

We can-

SHRI THILLAI VILLALAN : Further,
Mr. Chairman, the first question as framed
is, “Will the Vidhi aur Nyaya Mantti be
pleased to state”, etc. There was no Vidhi
aur Nyaya Mantri before, in the past ses-
sion.

MR. CHAIRMAN : Please sit down for a
moment.

SHR1 BHUPESH GUPTA : I suggest
after hearing us you give your ruling.

. MR. CHAIRMAN : 1 wish to inform the
{House that I am going to issue directions
that in future, that is, from tomaorrow, in the
*English Order Paper both the English name
and the Roman name of Hindi shall be men-
tioned.

(Interruptions)

SHRI BHUPESH GUPTA : I take objec-
tion to that. First of all, you circulated it
without consulting us, then you have given
the direction. Are these such small points
here? You should kindly hear us and then
you can give whatever direction you think
proper. I know, we have come to know of
i 1t.  You are now doing what the Govern-
) ment wants. | request you, please have an
open mind, listen to what the Members
say, see if there is sense in what they say
and then give directions ...

(Interruptions)

CHAIRMAN :

MR,

The Question
Hour. ..

SHRI M. R. VENKATARAMAN : You
l please listen to us.

1 SHRI NIREN GHOSH (West Bengal) :
i Tt is insulting to the people of India.



¥

5

Reference to Hindi version

SHRI THILLAI VILLALAN : Mr,
Chairman, Sir, we have no objection to hav-
ing Hindi equivalents. Y We may use Eng-
lish terms in English papers and Hindi
terms in Hindi papers, we have no objec-
tion to that. Now, the departure from the
old procedure is simply an insult on the
people, the non-Hindi-speaking people,
because we are putin handicaps. \, We are
not able to function effectively in Parliament
because we do not know even the meaning
of the Minister’'s names and the Depart-
ments,. My submission would be this,
Sir. Bjnder article 343, the official language
of th€ Union shall be Hindi in Devanagari
script. But here the attempt is to introduce
Hindi in Roman script. It is itself unconsti-
tutional. {There is no sanctity, there is
no sanction for introducing Hindi in Roman
script. Article 343 of the Constitution says
specifically and categorically that the offi-
cial language of the Union shall be Hindi in
Devanagari script. If it is Devanagari script,
there will be some meaning in it. Therefore,
it is unconstitutional and at the same time,

N illegal. This has been brought in the name

“of the President and thrust upon us. This is
against the spirit of the provisions in the
Official Languages Act, 1961 as amended
in the year 1968 alsq! There is a provision
under Section 3 which clearly says that in all
proceedings of Parliament English must be

{24 MAY 19711

used. But against the provisions of that |

Act, this has been introduced. This is
against the spirit of the assurances given by
the late lamented Pandit Jawaharlal Nehru
and the late Shri Lal Bahadur Shastri, Prime
Ministers of this country.

At the same time, 1 want to bring one
point to the notice of this House. By this
nobody gains because there is the Hindi
guestion, and there is the English question
also. We do not want English to be printed
in Hindi. We want only English forms in
English-version questions. That is all.
Therefore, Sir, we demand the total with-
drawal of the two Notifications and the res-
toration of sratus quo ante.”

SHRI BHUPESH GUPTA : 1 request
you to go through the whole procedure.

SHRI LOKANATH MISRA : He is not
on a point of order. Then how can he raise
this? This thing should go partywise.

SHRI BHUPESH GUPTA
objection.

: T have no

SHRI A. P. JAIN (Uttar Pradesh) :
1 have also a point of order.

Sir,

MR. CHAIRMAN : [ shali call one from
each party. Yes, Mr. Bhupesh Gupta.

of designaiions
of Ministers

SHRI PITAMBER DAS (Uttar Pradesh):
Sir, I should be called first.

SHRI BHUPESH GUPTA : All right, 1
have no objection.

DMR. CHAIRMAN : Yes, Mr. Pitamber
as.
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SHRI PITAMBER DAS : Sir, this ques-
tion has to be looked into from various
points of view. I personally feel that the
Chairman should not come in the picture at
all.iThe conflict is between some Members
of this House and the Government. The
Chairman does not come in the picture at
all. / Even if the Chairman were to put the
words *“Prime Minister” instead of “Pradhan
Mantri”, it will be useless. :The bone of
contention is the notification issued by the
President) In that notification, it is said that
the First Schedule of the constitution is to
be changed like this, /.e. the names of the
Ministers and their designations as given
there. Now,:according to this notification,
there is a “Pradhan Mantri”, therc is a
“Raksha Mantralaya™, there is a “Vidhi aur
Nyaya Mantralaya™; there is nothing like
“Prime Minister™ if this notification takes
cffect. Therefore, even if the Chairman
were to put it in this paper Wil the hon
Prime Minister be pleased to tell
the Prime Minister would say, “There is no
‘Prime Minister” and, therefore, this ques-
tion cannot be answered.” The question has
to be addressed to the “Pradhan Mantri™.
So what [ want to stress is that in a gquarrel
between the Members and the Government
of India, the Chairman does not come in the
piclure at all. ‘Therefore, we should have
no grievance against the Chairman. All the
grievance must be against the Government
of India or the President’s notification,\
This is the way in which I look at the pro-
blem. And how to get this notification
rectified is for the House to decide.

MR. CHAlRMAN
Patel.

SHRI LOKANATH MISRA : Sir, I shall
speak on behalf of my party.:l am terribly
opposed to this imposition of Hindi on the
non-Hindi-speaking people.™

SHRI NIRANJAN VARMA (Madhya
Pradesh) : This is not Hindi.

Mr. Dahyabhai

SHRI LOKANATH MISRA : This may
be Hindi, this may not be Hindi; but it
appears to me 1o be Hindi. T know a little
Hindi and to me it appears to be Hindi,
it appears to be imposition of Hindi.
(Interruptions). 1f it is not Hindi,then it is an
insult to both the Hindi areas and the other

| areas.;l do not know why this procedure
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{Shri Lokanath Misral

has been resorted to. [ have
earlier that this Government is known for
going wrong in everything. Therefore, if
the Government went wrong, we would not
have been surprised about it, because we
take it for granted that this Government
goes wrong in everything. But now this
Government is going to the extent of per-
suading you to go wrong. This is the bone
of contention. Before you accepted it, you
should have at least told the Government
“I have to consult the leaders of the Oppo-
sition.”!
party which is functioning in this House;
there are many other parties which have a
grealer percentage of votes in the country.”
Therefore, Sir, you should have taken their
opinion into consideration before you accept-
ed this suggestion of the Government, What
was the hurry about it? That I do not
understand. The Rashtrapati made the
announcement probably five or six days
back, after we had submitted our questions.
We knew the Ministers only by their English
designations. Thereafter, somehow this
was put to the President by the Hindi-
speaking areas and the same pressure tactics
which were being resorted to for so long
have now, after all, materialised. 'We are
very much against it, against this haste and
against this being done without consulta-
tion with the leaders of the Opposition or
the Opposition partles Therefore, Sir, it
cannot go on. It is the Government and the
Chair who have spoiled the Question Hour
to-day. We are not responsible for it at all
because we thought that this was the only
time, the opportune time, when we could let
you know our feelings in the matter.

Now, Sir, even if we call Mrs. Indira
Gandhi ““Pradhan Mantri” in this House, she
would not be cailed “Pradhan Mantri> by
the British Prime Minister; as he would not
be called *“Pradhan Mantri” by Mr. Nixon.
She would still remain the Prime Minister
of India. So what is this farce about?
Why does she wani to indulge in this farce?
1 am happy that parties like DMK and CPL
which are the greatest allies of the Prime
Minister have come to realise that wrong
things are being done now. 1am happy that
they are with us on this matter. Now |
want to record my resistence to this and I
hope from tomorrow onwards English ques-
tion papers would bear only English names
and Hindi question papers would bear only
Hindi names.

MR. CHAIRMAN : Next, Mr. Venkata-
raman.

SHRI BHUPESH GUPTA : Sir,...

SHRI A. P. CHATTERJEE (West Ben-
gal) : What is this?

[RAJYA SABHA}G

mentioned |

of designations
of Ministers

' . SHRI: BHUPESH GUPTA : Sir,...

| SHRI A. P. CHATTERJEE : What about
my party Member, Sir?

MR. CHAIRMAN : L will call your party
also.

SHRI A. P. CHATTERIJEE : Tam rising
on a point of order. You are asking Mem-
bers to speak in order of parties. I think
that our party should have been given the
priority.

The Congress-R is not the only :

SHRI BHUPESH GUPTA : My dear
friend, you do not understand the gesture.
1 do not mind your party Member being ask-
ed to speak. I am not a petty police court
lawyer. I am a politician.

Sir, as far as my friend, Mr. Lokanath
Misra, is concerned, he has expressed his
happiness. 1 believe he is happy becausc
his friend, Biju Patnaik, is in lhe House.
That is a different matter.

Now, you have to consider the issue cons-
titutionally, legally and from the point of
view of the conventions and the procedure
of the House. We are concerned with it.
You have invited attention to the Presiden-
tial Notification, “In exercise of the powers
conferred by clause (3) of Article 77 of the
Constitution the President hereby makes the
following rule further to amend the Govern-
ment of India allocation of business....”
Remember “Government of India allocation
of business’’. Article 77 of the Constitution
says—clause (3) which is relevant’

“The President shall make rules for the
more convenient transaction of the busi-
ness of the Government of India, and
for the allocation among Ministers of the
said business.”

Article 77(3) does not provide for Presi-
dent to make rules for the conduct of the
House, for the business of the House. It is
quite clear. Now, therefore, you cannot
interpret the provisions of the Constitution
to subvert the jurisdiction and sovereignty
of the House and also the right of the House
to settle its own affairs and its business in
the way it thinks best. Therefore, Article
77(3) is irrelevant to the proposition before
us. Let the Rail Minister be called the Horse
Minister. 1 do not mind. Let them be
called anything. We are concerned with
what you are calling them. Therefore, for-
get that. 'The Presidential Order has no
validity inSofar as we in this House are con-
m.emed) Then what are we guided by?
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This question will arise, We are guided by
the Constitution and also the Official Lan-
guages Act and the assurance given in this
House by the Prime Minister, endorsed un-
animously by both Houses of Parliament.
What was that assurance and what was that
amendment to the Constitution? The
amendment was that Hindi shall be the
official language and English shall continue
to be the associate language. Associate lan-
guage doecs not mean flirtation with the
other language. Neither should English flirt
with Hindi nor should Hindi flirt with Eng-
fish. [ find the Government is flirting with
everything as far as the language is concern-
ed. Therefore, the Government cannot do
this so long as that assurance stands valid.
And what was the assurance? The assurance
was that a complete switch-over will take
place only when all the States of the Repub-
lic of India have agreed to switch over.
Now, States have not been consulted.
One State has openly protested against it
and - taken retaliatory action. I have in
mind the State of Tamil Nadu. The assur-
ance has been ignored and therefore this
is violation of the assurance. Now, how do
we proceed in this matter? You say that
both will be there.

[24 MAY 1971]

Why should both be !

there? Then, why not Bengali, Gujrati !

and everything else? I can understand if you
say that there shall be a Hindi translaiion
of the Question Paper. In fact, T would
like to have it.{I stand for Hindi and the
regional languages taking the place of Eng-
lish. But this is a provocation—a bureau-
cratic, wooden-headed provocation. There-
fore, we reject it. * It is a clear violation of
the spirit and letter of the Act that we passed
in Parliament—Ileave alone the assurance
the late Prime Minister Nehru gave and
which was endorsed by both the Houses
of Parliament. 1 remember that Prime
Minister called a meeting of the representa-
tives of all Parties and till a concensus was
arrived at no Bill was brought before the
House. He consulted all the State Chief
Ministers in order that a national concensus
could be arrived at and on that basis a com-
promise formula could be found. Then the
Constitution was amended in this manner
and the Official Language Act was passed.
Everything was forgotten and the govern-
meant advised the President to come out with
this declaration. We reject it. According
to what you say, the question will be like
this: “Will the Vidhi aur Nyaya Mantri”
be pleaszd to state” and then ‘the Minister
of Law and Justice® will be put in brackets.
Two things will bz thzre together. These
things are given in English. The Constitu-
tion says it shall be in Devnagari scrint.
There was discussion in the matter and
Pandit Nehru fought in the Constituent
Assembly that the Roman script should be

SRS5/71—-2
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there. But it was rejected by the Consti-
tuent Assembly. ~ T am for that. But that
was rejected. Why have you not put these
things in Devnagari script? This is Roman
script of Hindi equivalents of English.
You are giving Hindi equivalents of English
designations. This is entirely wrong. This
is perversion of national approach, which
was arrived at in a complicated matter after
a lot of discussion for months and years
under the aegis of the government of the
time under the leadership of Pandit Jawahar-
lal Nehru. Therefore, I request you to
ignore this direction of the President. This
is only for the Government whose advice

i the President has to accept.” But in this

House you are not bound by that. You
have to act according to your own judgment
and your own discretion and advice. Let
President Giri call them by whatever names
he likes. We are not concerned with that,
Therefore, my suggestion is: Restore the
old position and let there be Hindi transla-
tion. In regarc to Bills also it will be like
that. You have the English Bills and then
you give Hindi version. Why not do the
same thing here also? Therefore, 1 want
restoration of the old practice.

AN. HON. MEMBER : This is Question
Hour.

# fadww gwb A7 AW e w71 9w
EEimamen FTag I Fag AT
wg 99T & faw g, W I 397 97 q8F IAdT
TEAY 1 39 qET § 957 g6 7 A7 32 997 §
wo AT E AT g9 9 wiT agq & w7

SHRI M. R.

emphatic protest against this change which
was suddenly introduced by this Notification
and which has been brought into eifect
from today. 1 would appeal to you, Sir,
to see that the Government withdraws this
Notification. It is uncalled for, it is thought-
less, if I may say so, and far from building
the unity of India which we all cherish,
which we want to build. You will really
start lathi-charging the provinces and this
will lead not to unification, but the oppo-
site of that.\ Now, Sir, friends here have
placed before you certain procedural and
constitutional objections. | dare say that
you will have to give careful thought to that.
But I am more concerned about a real, what
I consider, a really substantive objection,
an objection in content, to what the
Government  is  atiempting to do now.
Sir, you know the very way in which we are
discussing this issue. Weare  discussing

VENKATARAMAN : §
Mr. Chairman, I want to record my Party’s
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[Shri M. R. Venkataraman.]

it during the Question Hour and this is
unprecedented. This itself should underx-
line the importance of the issue. Not that I
am very much emotional; I can keep my
emotions well under restraint. But this is an
issue on which emotions can easily be work-
ed up also. It is a question of language and
on this issue we have come to some wcrkable
arrangement on an all-India scale. Is it
not so? Then, why should this be quietly
introduced to upset it? What is the need
for that hurry? 1Is this the first taste of the
majority, the brute majority, that the
Government is having? Is it a foretaste of
the further things to come? - 'Even without
consulting the Opposition, when there is
no need for this, almost on the sly a thing
like this has been brought forward. Why?
Mr. Chairman, | Sir, you made a sugges-
tion now that from tomorrow you would
give it in English p/us in Hindi in the Roman
script also. ¢

SOME HON. MEMBERS: No.

SHRI M. R. VENKATARAMAN : That
is what he has said. I will stand corrected
if I am wrong.

}XIR. CHAIRMAN : That is what I have
said.

SHRIM. R. VENKATARAMAN : Now,
this is begging the question. It does not
meet the objection the fundamental objec-
tion, that we are raising to the whole issue
now. = Why this? Sir, I am raising a funda-
mental question which may look a little
anticipatory, very much anticipatory, per-
haps. But I am quite sure that India will
have only one national language, will not
have two or three even though ours is a
country of fifty crores people 21nd we have
no text-book to go by. Ours is a huge
country and perhaps this can be one of the
biggest countries making its own revolution,
working its own future. Sir, 1 come from
Tamil Nadu. There are four crores of
Tamilians and this House, the people of this
country, have clearly understood how
intensely the great Tamil people feel about
the compulsory imposition of Hindi. For
my part, for my pariy’s part, we are not
against any language. The grandeur that is
India, composed of so many nationalities,
has to be very carefully preserved. Let it
not be shattered by any thoughtless and
hasty action on the part of the Government
simply because it has a majority. Today
you are raking up a wrong issue.

_SHRI PITAMBER DAS : Not nationali-
ties.

[RAJYA SABHA]
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. ‘Nyya’;

* to keep us all together.
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SHRI M. R., VENKATARAMAN
Please do not disturb me now. | will come
to that later. Now, Sir, I would only say
that the Constitution itself is under quetion
now. People want amendment of the Cons-
titution. There have already been 24 or
25 amendments of the Constitution and there
is also an Insistent voice that this Censtitu-
tion must be scrapped lock, stock and barrel
and a new Constitution should be framed.

MR. CHAIRMAN : Please confine yous-
self to the point.

SHRI M. R. VENKATARAMAN : Iam
quite relevant, Sir. With due respect 1
may say | am relevant because the constitu-
tional provisions in relation to the language
question have been invoked here today.
What guarantee is there that in rewriting the
Constitution, a suitable provision will be
made or will not be made on the language
issue as well? Some changes, suitable, work-
able, practicable, necessary, should be made
Therefore, at  such
a time, why do you want this? After all,
nobody has raised the issue. Now, you see,
whether it is the four crores of Tamilians

. or four crores and more of Bengalis or the

Maharashtrians or the Andhras or the Mala-
yalees or the Kannadigas, these are the
people who have to keep India together.
Fach one of the languages that | have men-
tioned has got a very rich literature, and
also culture, which are quite ancient and
which will compare favourably with any of
the languages of the other countries. There-
fote, 1 am saying . .

MR. CHAIRMAN : [ think that will be
your argument.

SHRI M. R. VENKATARAMAN
Therefore, 1 say that on an issue like this .. .
(Interruptions). 1 say that it is an onslaught
at this stage to people who believe that the
Government will be working on an asso-
ciate language and a primary language...

(Interruptions).
MR. CHAIRMAN : Please wiad up.

SHRI M. R. VENKATARAMAN : I am
winding up. You are justifying it by say-
ing that you are tryving to accustom us. To
what? Accustom whom? 1 say you want
to accustom non-Hindi people with a certain
arrangement as a sort of compromise to keep
us all together. It is so difficult. You can-
not understand. My Hindi friends cannot
understand how I am feeling about it. It
is very difficult for us. For instance, people
in my placc may pronounce ‘Nyay as
‘Mantri’ can be pronounced as
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(Mandari). In Tamil, there is no letter, if
I may say so, for ‘Ka’, ‘Kha’, ‘Gaa’. ..

(Interruptions)

MR. CHAIRMAN :

now.

SHRI M. R. VENKATARAMAN : It is
very difficult. That’s why I am saying this
that the Government is ignoring the senti-
ments of crores of people in various parts
of India, who will be entitled to say that
this is really a compulsory imposition of
Hindi? ! Why do you do it? [ hope it will
be withdrawn. ...

Please conclude

(Interruptions)
MR. CHAIRMAN : T am calling leaders
of parties. . .

SHRIMATI YASHODA REDDY
(Andhra Pradesh) : This is not a question
of party. ..

SHRI MAHAVIR TYAGI (Uttar Pra-
desh) : Sir, on a point of order. .. (Inrerrup-
tions). Point of Order does not mean ex-
pressing sentiments. . .

(Interruptions)

SHRI PITAMBER DAS : One can under-
stand that people speak different languages
in the country. But T would like to know
whether my friend seriously believes that this
is a multi-national country. . .

SHRI NIREN GHOSH : This is a multi-
national country. ..

(Interruptions)

SHRI MAHAVIR TYAGI : Sir, on a
point of order. . .(Jnrerruptions). Point of
order does not meas: expressing sentiments,
Point of order can be raiszd if one thing goes
against . . .

(Interruptions)

MR. CHAIRMAN : Mr. Rajnarain.

Y TR : (I TI) ¢ T AR T G
FEar-H FE A |

oft mvrrafar w0 AR | TR A gt fre
ST |

A et A, # e gr feaed
FEAT T HqEA F AT el wEet & 9o
& arer g, e weEmE dee ey § 1
W | AT aegfeafa 8, St AW &1 A g,
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IAFT AEAFE TIFV. F A9 AqeT g7 fAi
F 1 AW, I 7 F ore 7 gfaw gars A
T HT AT T FoEr 97 fFur w1
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s ¥, 39 A a0 AET & o § A g
foF o9 AR T A 7 {, AL AT §, 0F AOHAT
a1 Jqarfaw FH T AT W FIA G207 §——
ARG AT 72 fad wE § G+
T & & 7 9 &, ag w7 9w A AR
EAT fal & QU s Er E 1 & oy ara dize
2, 9 & T WS & AGAT § W qGH AFAHT
& fir gaT 1 Te T F ArET mH o
Y qerEEAn, 77 TH &Y w9 w7

N wwiafa . Ha AT 9ieEE WE YIS HET )

it TSI : § qge aEmeseas o3 Gy
F1 S AT F FEA g9 S ¥ aeafy &
qetyA F qEY ISEAT 4T, A1 Ty amr-ardy
&t & Tezafa & ara 7 wEw GFAF AT Wy,
7w fraar fafzat =g B Tegia waiEs,
Y T ¥ FAw GEaE £ goar #1727
I TN 9T ATy #94 F faw Ay afsaw
Mt § #009 1%, ang g, ey 1
T Y U T wAfAET w1 TH A€ T AN
F1 it F1| (gFwewea) | F AT g
T WETdYT @l S TG F ST 351 TR
%, 39%T 9% WL 3G fr o7 98T F A g0
Teaafq 7 T99-T99, ST T, S UF FEA
I E, a8 AT B, sHHT Farar AfFH Ar AL 7
# agar g FF vor el |

# 351 WSER F A@H JIAT TFF7 18T §
Y T AT £ fr za dada o Trezafy 1
weT & wIT IFET w7 P40 F9A

“fewdy wray #Y wa= gfg @A gEET
famrq T aTfF a8 WIRT & AAIfaE
depfa & a9 awEt &1 wiaerls o1 qesq
21, a9 AT wietAa § geaaT
faar fergeTelt A1 oz sragt § Sfeabaa
s ATATT WIOTAT & &9 F ACAATT
gu dar Wt A AR quAfa aEers
a1 FiwArT g1 Jg I wex ware ¥ faq
werd: WEFT § A7 A d Sfeafad

21,
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[ e

AT A WA FFW FT GU IADT Tl

gfafoxa Fom &= @1 F7=3 g1’

Tz AT ®@fFu & 351 WTEHE ¥ B WL
o ZH eaEE g 23 At & g A freE
wit & fawm ¥ fau v o= weew g #

gt wor F  weRl &Y SET W
agw & fav wE Tw &% FTA AR g

&1 o o T ezt A foR S f aga g
A o7 § | afa A I F far @ e
15 fafaze 1 e 7737 # @ g | gaa
yrzw fafaeer wifgar o @nlt & faawe
T F7 6 E, A WA 0 ¥ AT # G
g s Ao dYo tHo { fHaAFT AT 70 T &
7 Fo U0 Fo ¥ faarsix w739 7 G
7 FT AATATE ? %wmg%&wwﬂ—q’n
S E A ¥ aw g ¥

st arwrafa mﬂwwrs?mmtﬁgwl

[RAJYA SABHA]

ot TARTTET: W WA A g | W

oft W7 o AT 0F 52 FT AN T 7 AT &
oy feom =g geat @ & F0E ol wEE ar
¥ T QA ARAT §

“The official language of the Union sha'l be
Hindi in Devanagari script.”

dfqura ¥ 57s03 s4s Fag famm g ¢ f

&9 #1 TeraT fgr Wi fafr g gt
qq 7% 5 W FAT AT |

9 g 7y dfaura g

% o TR 3 afage A1 HET e A T |

Far # 1 & 9T FE qRALE
it gafa : g T a |4 afad )

#ft aawwEmw  tE g o Oy @i @

¥ 3 TN BT e A o e d A of
el QT E I9e I W e wITy 8 @I 2
i gew #T @7 § A1 ag FaeT w3 agar §
e = oY st &Y § Ay O ATEAr &
e wedyrlies § 1 o 3a¥ etaar @ 8% &)
(Interruptions)
Wﬁa%mﬁﬁm%eﬂﬁmfaﬁl

“SHRI BHUPESH GUPTA :{ said that
the Presidential order is illegal. "'lhe Presi-

|
|
|
[
|
|
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of Ministers

i dent is not authorised to change the desig-

pation. You may read Article 773(3).
It is only allocation of business.

Y TR ¢ W §ET AfFC, gA T
e & A ALY, g e S & aygar g ay g
S 0 A9 ST AT @ &1 F qqrgw T A0
1§, § faA w7 x@r § wiw S Ao 4
# a1 7z Wz g B % gefegmm 33wz w0
dr gefezna Txaadz W ga7 F1 AEF
forra gy farfir & fagr =ma, =17 w7
afwafa Bear swoo Fgamd faft ®, 5w afe
afgs fear sy 3gAmmar fafy 7 99 Sfaeee
F uw wa g foar B gar ozt wE wew
fafaeaw w80 3, war w4y §, 7yl graar w4V €,
T /AT & A & gear 9Eqn g fF asa ar 7w
WTHa MA@ e fragafy
g weft Fr argy frfreee wgmEmr S
7z faager Fagwl #1 a@ &, gHT wfeasd £
TEE T AL AT ARG AR g AW H
FTT YT HAT W57 g 7T &, 7T WA fafaees
TE @ AT &, AT WA F W E, A WA G
T &, s Wa T AT g wE A Wy
T 7g W & R & wreeity Sacda awRa 95T
T I HAT A QA fafr ¥ urge fafrees
famarsm « § w21 w1Ear § B wed o wg

Az T @i, Mo TN a7 1 7T

i
I
!
|
\
\
!
!
\
J
|
‘
|
[

39 |37 F) f3A¥e § gequrar AT StUTI, e
s+ wfafew #@vr fedy w1 AT AE &
qFAT & 1

ot awrafy © 7T g Ter w3

it TF AT : [ AT
st fafaeee 7Y 31

SHRI BHUPESH GUPTA : Why do
you not read Article 77(3)? The order has
been given under that article. Article
77(3) says:

“The President shall make ruies for the
more convenient transaction of the busi-
ness of the Government of India, and for
the allocation among Ministers of the
said business.”

7z ¥ fo wg w1

The article does not empower the President
to change the designation.



17 [24

Reference to Hindi version
T TrFTTA ;- A, JfEe § wow e S
T AN Tg 7F & AT IAL AT ARATE |
Y awmafq © oF 9T T S |
«ft TATTae ;g difae | ag @@ g

A FTATTE A0 wfed Glaengos o a1

& forg aar wfasl ¥ 976 F15 & deq & fag
wreeafq fraw aara 1 (Interruption), 3w,

AT 1T A 39 foaan fa famr gam w&y =g .

&1 et fFg ga, faar = /e wes i g |

wi e g, faar g w6 w7 R
9T 20 517 AT FTRH AT T § 97 AG! THAT,
AT AT FY ACHTC A T41 5 7 g0 9977 /ey

ot awafa : 79 o §E R E, 5 oY "
Ffem o

=ft I AT © 1T T T4 & fF T T
Wy fafdore ovaslt #1 59 G 92 &1 g
TRIAT qHY FFT GHAMT TS97 | T # e
frdem @ g fF o wome # w2, Tty
Ff %5 fn g gl AgRy o o A fe
TIA-TW, T94-TAT FZ Fwor fEAT, ITC A9
TR A6 gt #T FFera 767 5w 37 w=i 5
fadT 3T A% T@AT ¥ T WX AEF TFAT
e |

=t gwafa: TeRTOAm S, WY S5 SEw

=t TAACEN: A TS GAT AL ATH
o fade & gary %2 § afew g fame W @
AT HamEe  FaAagw g FE w o T
F, Ffwa e 1 R Aaa wae v ) §
T T FIHAT a1 56 ST AT ARA AT
g W@t § FE g

5 At A 77T g B g AvT A A gq be made? We have heard encugh for one

F o fam AT 907 § F7AT AEATE, H mw
T 7 FEAT A(gA Z F 7 Aereiae & avan A
A FvA F, 9 e qaT A &, & awa

% fr & foedt Tt £, & Froer A AEAE,

# =mgar Z 5 w9 Ay wog el & &, e

¢ Nadu)
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of desiznations
of Ministers -
T g ATGT § afRT I 9mg B o T R
qfTorT w2 &7 T 7 7 ) gan g v
fe arrafee w9 wwRfer &t amr § Fem,
wis Serefe iy anen el 2, afie &, e
2, sy wEY | gAfan 9t Sy |vae E &
AT W EAMITT &Y, AHEE 21 | SFmET A
gAY Q& fan T 7 frarer
FTFAT § | UTH q% W TERrE vy
g v 9o Fwwmar &1 wfafes w8 @@
AT FIFAd ATSY &Y T 2 ) 3T €T AmaT
FZATE |
SHRI N. G. GORAY (Maharashtra) :
Sir 1 think that/ what has been done
has been done in haste ; é ad as far as { can see,
Government will be compelled to take back
the order that has been issued in the name
of the President. T do wish that they had
consulted the Opposition parties and also
the States concerned and because they have

not done so we are now finding oursclves
in this predicament that at this hour which

! ought to have been devoted to Questions

we have been discussing this question. 1
wish that the Government from their side
will explain to us why they felt the ncce-
ssity for introducing something now which
they could not-before and why they did
something without consulting other par-
ties.

SHRI A. K. A. ARDUL SAMAD (Tamil
. | also want to voice my protest
against this order. [This must be repealed
and the old practice must be followed in
this House. .,

SHRI CHITTA BASU (West Bengsl) :
Sir, 1 would like. . .

MR. CHAIRMAN
heard enough.

SHRI CHITTA BASU : No, Sir. This is
an important matter.

SHRI SALIL KUMAR GANGULY
(West Bengal) : This will happen every day
till proper Question lists are made available.

: 1 think we have

MR. CHAIRMAN : May | appeal to
hon. Mecmbers that no further speeches

. whole hour and I must hear the Govern-
{ ment view also.

SHRI CHITTA BASU : Sir, I shall not
take much of your time.

MR. CHAIRMAN : Then 1 will have to

; call evervbody.
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L] 1
SHRI CHITTA BASU : Only a few
minutes. This is a very important issue not

[ RAJYA SABHA]

1
|
|
I

have been put {o inconvenience in putting °

questions or asking supplementaries.

Asa

matter of fact, you would agree with me

that this particular issue relates to the very
basic problem of our language. As has
been pointed out by many hon. Members
{ this particular order issued by the President
is in violation of the Constituiion of our
country?! is in violation of ‘the convention
and is not in tune with the general opinion
of the pcople of our country.  You will also
agree that ours is a country of multi-lin-
gual nature. There are a number of lan-
guages which are spoken by different sec-
tions of our people in the country and our
approach has always been one of unitly in
diversity: always the aim has been to ac-
commodate all the language groups.. In
this pariicular case, Government, it appears
to me, has departed from the old practice
and has not fulfilled the assurances given to
Parliament and (o the nation with regard to
language. Sir, Mr. Rajnarain has referred
to the position of Hindi in the Constitution
but the Language Act says that English will
remain as an associaie language. You can-
not do away with it; you can do away with
it only on certain conditions; and the condi-
tion is that the switch-over can be made
only on the basis of voluntary acceptance by
ali the Siates. » This particular issuance of
the order is at variance with that. Therefore,
I would say that this is a policy with regard
to the language which is in violation with
the stated and accepted policy of the Govern-
ment with regard to language. Therefore, it
should be revoked and ‘we shall revert back
to the original system and in this case it
should be Hindi questions should be put in
Hindi and the particular nomenciature
should be used and English questions should
be put in English with the particular nomen-
clature. There should not be a mix-up of the
two.

S TR e AR (IT7 93W) 0 AF OF
faaz o1 At afar ) afd ardf Frameg @ 5w
#1379 7 47 fqar, %7 2 F1 o ST afEo
fReamFmaEET §

syawmfa (o3 Fzias & f55 £ 97
|

s 0l

va"t TATH RS AT HTTT G 1 /7 fam
g safom oo g W JFT ) o e e fr
gfrar w7 78 A e ey wie faar
%aﬁmmmwwmﬁm%aﬁwﬁfm%m
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o & 3z w8 feur & A e Sy et ¥

@

because of the fact that certain Members -

sy gwmfa: &4 ot w8 wfew 7& A &

Y vave R qET  F TR § 5 o A Ay
nfewre aTd FEY & A1 qRT & A 9 wfawre
ara 787 ¢ B a8 37 g9y § 8 favw w530
Framit &1 o 1w & geT o 3w fratfer
FTTF AT T AT HTE HIT ITHT ATH F07
T g% uF WEFET WOR TE F 1 WT TR
F7E ATH AET & TFT I qGF AR K0S ATH GG T
g

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT/gqdly #19 aur aagtd T
qftaza H@4 (SHRTRAJ BAHADUR):

Mr. Chairman, at the very outset 1 would
like to assure the House that there is no
attempt or intention whatsoever to go be-
hind the assu.ances in regard to the language
question given to the Houses of Parliament.
There is no desire whatsoever also to go
behind the Constitution. In fact it is to
follow it where in article 351 the intention
has been made clear. It has been clearly
enshrined—I will not repeat it. I would only
say that the same question was raised there
in the other House and a suggestion was
made by certain members in the opposition
that Hindi and English should be used si-
multaneously, together, and this has been
largely accepted Mr. Chairman, as you are
aware, under this particular communique
which has since been issued™ it has been
decided that the designation of the Minis-
ters, Ministries and Departments, etc.,
should be shown both in Hindi in Roman
Script and in English in all official papers
in English. In pursuance of this decision the
designation of the Minister of External
Affairs  will be shown, as “VIDESH
MANTRI/Minister of External Affairs™
etc. This was suggested by some Mem-
bers of the parties in the Lok Sabha and was
generally accepted. The Primc Minister
has gone further to assure the leaders of the
opposition and the opposition parties and
other Members that she will calla meeting
of the leaders of the opposition and if there
are any apprehensions or doubts about this
matter, they will be sorted out in consulta-
tion with the leaders of the opposition.

I would beg of the House to consider that t he
! meeting which the Prime Minister would be
cailing . . .

W
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S RAREW ; F A AvEEgR A T 6w |

AT ATEAT g f o Al @ ey 1wy
A1 TSR S F 77 9T fFar @ s we
T 7 et s a1 3few § SaT fafrees
foar s ¢ (deewm) & o8 wEw g 5 o
aF qEisz A1 MEfRFaT & 99 35 g9 9 7
ara & f& ww der & T & ot s
sham 7 fagr ST

MR. CHAIRMAN : Let me make a state-
ment.

ST TAATETES : 97 37T F15 UA7 ©LEHE 7 HL
(& T i faerge Aomar 1) wT @ B A

ow we) Faet fg=) §, ag A A A §, sfemm |

Y &, 721 o o9 €1 w2 9 & o Ay ?

SHRIMATI YASHODA REDDY : 1
would like to make a suggestion. Neither the
Prime Minister nor the Members of the
opposition can make—I am making a sub-
mission.

MR. CHAIRMAN : Please sit down.

SHRIMATI YASHODA REDDY:
They cannot make a good cause go bad.
I have got to make a submission.

MR. CHAIRMAN : [ am not going to
allow it.

SHRIMATI YASHODA REDDY : If
this is the way you want to do things, we

know what you are going to land yourself

in.

MR. CHAIRMAN: I want to inform the

House that the lists which have already
been printed may remain as they are, that is
my wish, and Government has promised to
discuss this matter with the opposition.
I will direct the Office to print both till
then. "

12 Noon
SEVERAL MEMBERS : No, no.

SHRI BHUPESH GUPTA : Why? No,
no. It shall not be done. Why, Sir?
Not at all.

(Interruptions)
MR. CHAIRMAN : I must. ..
SHRI G. A. APPAN : No, no.

[24 MAY 1971]

- Ultimately, when there is a

continue. ) ,
and you can otherwise direct that the ques-
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(Interruptions)

MR. CHAIRMAN : It is not wltra vires.
decision, then 1
will consider the matter fully.&

S THAATCAW : AT 016 A< | Afqsz &7
Aifeferma fow o ax § &3 a% 9% faeg
oI FF 51 aFy

SHRI BHUPESH GUPTA : 1 demand a
discussion. The Presidential Notification
under article 77(3) is illegal and witra vires
the Constitution. Provide for a discussion.
We shall move in this House that the parti-
cular Order of the President is wultra vires
the Constitution.  We shall prove it.

Y TANTAT . IIHT AR, FAqF Al
sqqEdqT A7 FF TATAT FIT WG F sfaafod

g1

SHRI G. A. APPAN  (Spoke in Tamil).

MR. CHAIRMAN : We proceed to the
next item of the agenda. The Question
Hour is over.

SHRI BHUPESH GUPTA : The Ques-
tion Hour is not over. I will tell you. I
invite your attention to Rule 38 which
says— :

“Unless the Chairman otherwise directs,
the first hour of every sitting shall be avail-
able for the asking and answering of
questions.”

Sir, it says “unless the Chairman otherwise
directs”. 1 request you to otherwise direct.

MR CHAIRMAN : No, no.

SHRI BHUPESH GUPTA : The Ques-
tion Hour has been lost to us. A precious
hour of the House has been lost to us be-
cause of the ineptitude and the wooden-
headedness of the Government and the
lack of vigilance on your part. You must
make amends for the lack of vigilance on
your part and the Government’s wooden-
headedness in guiding the House and you,
Sir. Therefore, the Question Hour should
[ request you, apply Rule 38

t.on Hour should continue.

MR. CHAIRMAN : There is no lack of
vigilance. The Office followed. . ..

Wt TR - S, § AT o e S ®

| e qudT &9 & fad @31 gom g1 weE
i T FT FET T ¥ B2 AT 1 A WA F3 AR
D g g & 15 Afeass @1 fawa w1, wifE
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T FETC F AV §B @ A T, AT
T3 -AlEToH #Y T T 7E §, ag "I 32
g

MR. CHAIRMAN : Please sit down. 1
want to read the obituary references.

SHRI THILLAI VILLALAN
in Tamil).

MR CHAIRMAN : No, please sit down.

(Spoke

SHRI THILLAI VILLALAN (Continued
to speak tin Tamil).

MR. CHAIRMAN : I am not going to
allow it. We are going to the next item of
the agenda.

SHRY THILLAI VILLALAN (Continued
to speak in Tamil).

MR. CHAIRMAN : Please sit down. You
must sit down. When [ am standing you
should not stand.

WRITTEN ANSWERS TO QUESTIONS

RevisioN ofF ELECTORAL RoLLS

#}. SHRI BALACHANDRA MENON:
SHRI BHUPESH GUPTA :

Will the Minister of LAW AND JUS-
TICE/fafu st swm  ®ar be pleased to

state :

(a) whether the complaints about irregu- |

larities in the revision of electoral rolls prior
1o the last mid-term poll to Lok Sabha have
been looked into by the Election Com-
mission;

(b) if so, what are the Commission’s
findings thercon; and

(c) what steps have been taken by the
Commission to avoid such complaints in
future?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE/
fafa i sam daw@m § avg @D (SHRINITT
RAJ SINGH CHAUDHARY) : (a) and (b)
Yes, Sir. The complaints in regard to the
irregularities in  the revision of electoral
rolls prior to the last General Elections to
the Lok Sabha had been received by the
Commission and they were forwarded to the
Chief Electoral Officers concgrned for neces-

{RAJYA SABHA]

to Questions
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sary enquiry and report. On the basis of

such reports, in cases wherever it was neces-

Commission under section 21(3) of the Re-
presentation of People Act, 1950.

(¢) Fresh revision of Electoral Rolls with
Ist January 1971 as the qualifying date have
been ordered in 1R States and Union Terri-
tories with insfructions to enumerators to
go from house to house and see that no per-
son eligible to vote is left out. Electoral
cards containing a copy of the entries made
' by the enumerator in the enumeration book
. in respect of members of the household will
| be given 10 each house-holder to be kept by
 him as permanent recotd of registration of
i persons as voters. This card would be sign-
i ed by the enumerator and head of the house-
i hold.

There will be further checking by super-
visors appointed to check the work of enu-
merators.

In respect of remaining States and Union

Territories, the rolls will be revised summa-
rily with same qualifying date.

| , I

j sary, special revisions were ordered by the
|

!

\

LOANS TO STATES FOR CENTRALLY SPONSOR-
ED SCHEMES

*2. SARDAR GURCHARAN SINGH
TOHRA :

SHRI K. CHANDRASEKHARAN :

I Will the Minister of IRRIGATION

{ AND POWER [fe sk faa  walt

i be pleased to state :

] (a) whether the Union Government have
| recently sanctioned loans to some State
Goveraments for meeting expenditure on
the Centrally sponsored schemes during the
current financial year; and

(b) if so, what are the details therecof?
THE MINISTER OF IRRIGATION
AND POWER /faaf sitv fagm e

i
! (DR. K. L. RAO) : (a) and (b) A state-
ment is laid on the Table of the House.

STATEMENT

I (a) and (b) Government of India are
| providing cent per cent loan assistance for
| const:uction of inte -State transmission
" lines under the Centially sponsored pro-
| g amme during the Fourth Five Year Plan.
i An amount of Rs. 449-97 lakhs was sanc-
‘J tioned during the year 1970-71 as loan
. assistance to the various States for cons-
[ truction  of inter-State/inter-Regional
(, transmission lines as indicated in the state-
ment placed at annexwe I. (See below)
" Allocations of funds to the States for this
programme for this current year (1971-72)
are being made.



